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(b) if so, tlw dslails theraof and theExports of Praducto of SmaH and Tbiir 
Unto raasons ttioraibn

2S01. SHRI A. CHARLES: Wil tha 
MMstarofCOMMERCEbapleasadtostata:

(a) wimtwr there is any proposal to 
•nooMrag* tlw axpoit of p i^uds of tha 
smal and tiny units by tha Export Import 
Banl(;and

(b) if so, tha datails tharaof?

THE MmiSTER OF STATE IN THE 
MINISTRY OF COMMERECE (SHRI P. 
CHIDAMBARAM): (a) and (b). Exim Banic 
supports axports of Smaft-acala and tiny 
units as also of other industries through ite 
various programmes. Two of the these 
programmes, exclusively designedfor Small 
Scale unite are mentioned below:

(I) 100%fundingsupportbytheExim 
BanktoCommerdalbanksthroudh
 S--------------- **------—M J  -  - - ■ wiBulSOOUininQ Of SXpOn DIIIS OI SmSII
scale units and;

00 Tenn-LoansexlandedbytheExim 
BankunderExportMaikeling Funds 
at a r*f>rw»fteciiwai intorflfil rato of
13.5% to Smal̂ -Sbale units,, ena- 
bGngthemto enhance their export 
production capabiSties through

—* * - —  *----------------- -s —» — #impoii 01 tOcniiOKiQy sno piafu & 
machineiy for modernisation/ ex-'

(c) whether the equi^ 
schema w i now be operated through banks 
also; and

(d) If so. the details thereof?

THE MMISTER OF STATE IN THE 
MMstarofFINANCE(SHRIDALfilRSINGH):
(a) and (b). The oeling on capiial cost of 
projects eligble for assistance under the 
National Equity Fund Scheme (N ^ S ) has 
been raised from Rs.5 Uchsto Rs. 10 lakhs. 
Simultaneously the equity type of assis­
tance available under the Scheme has also 
been doubled from Rs.75,000 to Rs. 1.50 
lakhs per projiacL Thus the equity assis­
tance undertheschemehas been increased, 
and not reduced. The scope of NB=S has 
been enlaigad in pursuance of the polcy 
measures announced by the Government 
on 6.8.1991 for promoting and strengthen­
ing small, tiny and village enterprises.

(c) and (d). NEFS b now operative 
through commercial banks as well as State 
Hnandal Cotporattons, twin functkMi Stale 
Industrial Devekipment Corporatnns- 
and-Schedulad Urt>an Co-operative Banks.

Devetopmsnt ofNaHanal Mgtnnys In 
Orissa

2503. SHRI K. PRADHANI: WM the 
Mkiister of SURFACE TRANSPORT be 
pleased 10 state:

NatkMial Eouitv Fund Sdiama

2502. SHRI PRAKASH V. PATIU Wn 
the MMISTER OF FINANCE be pleased to

(a) whether the Government of Orissa 
has subnrided a detailed plan for devekv- 
m M  of Nadonal Highways in Oiissa during 
ciQiiin rnan pBiiOQ, aiiQ

(b)Vso,thedetalsthersofanddacisk)n 
(«f)whalharth scops of NalkMalEqui^ taicenbytheUraonGovsinmentaofarasthe 

FundSchemehssbeenenlargedandequily queaUonofappRwalaswellasoullayforthe 
asaislanoe under ttieachefflsraducsd; EigMh Plan period Is ooncamed?
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THE MINISTER OF STATE OF THE other items of jewellery with him. Assess-
MINISTRY OF SURFACE TRANSPORT ments have been made accordingly thereal-
(SHRIJAGDISH TYTLER): (a) and (b). Yes, ter.
Sir. Th Government 01Orissa had projected
a requirement of Rs.441.05 crores
(Rs.406.81 crores for Roads and Rs.34.24
crores for Bridges) for development of exist-
ing National Highways during Vlllth Plan
(1992-97). The outlay for National Highway
for the entire country including Orissa would
be known after VlIlth Plan is finalised by the
Planning Commission and sectoral alloca-
tions are made.
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Taxing of Gems and Jewellery of Late
Nlzam of Hyderabad

2504. SHRI MOHAN SINGH: Will the
Ministers of FINANCE be pleased to state:

(a) the number of items of gems and
jewellery declared by the late Nizam of
Hyderabad as "heirloom- items to get ex- .
emptions under the Wealth Tax Act, 1957
and their total value; and

(b) the number of items of gems and
jewellery belonging to the late Nizam of
Hyderabad for which his successors have
been taxed so far?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR):(a) and (b). 26 itemsvalued
at Rs. 40.05 lakhs were declared as heir-
loom items by the late Nizamof Hyderabad.
In the Assessment year 1957-58, 808 items
of the late Nizam (excluding 26 items de-
clared as heirloom) were taxed. Nawab Mir
Barkat Ali Khan, the eldest maledescendant
in the direct male line, succeeded him on
24.2.1967. He received the heirloom jewel-
lery from the trustees of HEH the Nizam's
Jewellery Trust on 10.2.1972 after the abo-
lition of the privileges of the ex-Rulers by the
Government of India. In the Assessment
year 1972-73, he claimed exemption for the
heirloom jewellery but offered for tax the

Economic Condition of Handloom and
Powerloom Weavers

2505. SHRI ARJUN CHARAN SETHI:
Will the Minister of TEXTILES be pleased to
state:

(a) whether the economic condition of
the powerloom and handloom weavers in
the country is fast-deteriorating;

(b) whether the Government of Orissa
hasproposedcertain measurestohelpthese
weaker sections of the society;

(c) if so, the steps taken or proposed to
be taken by the Government in this regard;
and

(d) if not, the reasons theretor?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) The recent increase in yarn
prices had rendered the handloom and
powerloom textiles costlier thereby affecting
their marketability leading to temporary
under-employment among the weavers.
Necessarycorrectiveactionhasalreadybeen
taken to the ease the situation and to the
bring about stability in yearn prices.

(b) and (c). The State Government of
Orissa has informed that there is no specific
report on deterioration of economic condi-
tion of handloomand powerloom weavers in
the State. However, Central Government
has formulated and announced a new
scheme entitledMMarginMoneyfor Destitute
Weavers- for implementation during the
current financial year for the benefit of hand-
loomweavers living below the poverty line in
all the States of the country. The Govern-
ment of Orissa is implementing a number of




